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 १०)  the  reaction  of  Government  re-
 garding  the  proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 {a)  and  (b).  A  copy  of  the  Report
 prepared  by  an  expert  Sub-Committee
 of  the  All  India  Manufacturers.
 Association,  Bombay,  which  contained
 some  suggestions  for  development  of
 port  facilities,  was  received  in  August,
 1972.

 (०)  The  Report  was  examined.  No
 specific  action  was  required  on  the
 Report.

 12  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 MR.  SPEAKER:  Papers  to  be  laid
 on  the  Table.

 थी  अटल  बिहारी  वाजपेयी  (ग्वालियर):

 अध्यक्ष  जी,  हम  ने  एक  विशेषाधिकार के
 उल्लंघन  का  प्रस्ताव दिया  है  ।

 अध्यक्ष  भरोसा  :  मैं  ने  आप  को  सुबह
 समझाया  था,  प्राइम  मिनिस्टर  के  स्टीमेट

 के  बारे  मे  है।  आ  नही  सकता  ।  यह  मैं  ने  आप
 को  अपनी  संग्रह  में  समझाया  था  ।

 अ  अटल  बिहारी  वाजपेयी:  अध्यक्ष जी,
 4  दिसम्बर  को  जो  कुछ  कहा  गया  प्रधान

 भक्षी  की  ओर  से  वह  केवल  प्रश्नों  के  बारे  में

 नहीं  था  1  उन  का  वक्तव्य  असंदिग्ध  है.  दो

 दूर  है।

 “No  circular  has  gone  from  the
 Prime  Minister's  Secretariat  in  my
 time....neither  verbally  nor  oral-
 dye...”

 अह  कुछ  गलत  छपा  है,  मालूम  होता  है  कि
 प्राइम  मिनिस्टर  सेंक्रेटेरियट में  डिबेट  को

 करका  करने  का  कोई  प्रबन्ध  नहीं  है  ।

 किर  पाइप  मिनिस्टर  ने  कहा  है:
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 *  have  not  seen  the  old  papers.
 In  my  time,  no  such  circular  has
 gone.  I  do  not  normally  look  into  ques-
 tions  unless  a  Minister  wants  to  ask
 my  advice  or  feefs  that  I  should
 know.  ”

 लेकिन  कल  हमारे  सवाल  के  जवाब

 मे  जो  कुछ  प्रधान  मंत्री  ने  कहा  है  वह  पहले
 4  दिसम्बर के  वक्तव्य से  अलग है  v

 कल  उन्होंने कहा,  हां,  28  अक्तूबर को.  .  .

 The  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 IAH):  On  a  point  of  order.  (Inter-
 ruptions):  I  can’  also  raise  a  point
 of  order  regarding  the  business  of  the
 House.  We  have  received  a  copy
 that  motion,  but  we  had  no  intimation
 that  it  would  be  discussed  today
 here.  That  was  all  I  wanted  to  say.

 आ  प्रबल  बिहारी  वाजपेयी  :  अध्यक्ष  जी,
 अगर  बह  समय  चाहते  हैं  तो  हम  ममी  देने
 के  लिये  तैयार हैं  ।  मैं नो  आपकी  इजाजत

 चाहता  हूं  क्वेश्चन  रेज  करने  के  लिये।
 MR.  SPEAKER:  I had  not  allowcd

 it  as  a  privilege.

 लेपन  अगर  आप  इस  के  ऊपर  चाहेंगे  तो  उन
 को  भेज  दें  ।

 I  had  not  accepted  it.  You  just  got
 up  without  my  permission.

 अ  अटल  बिहारी  वाजपेयी  :  हम  तो

 आप  से  सव मिशन  करेंगे  -  कल  जो  वक्तव्य
 दिया  गया  है  उस  मे  यह  माना  है  कि  28

 अक्टूबर  को  एक  सर्कुलर  जारी  किया  गया  था!
 सर्मुलर इस प्रकर है: इस  प्रकर  है:

 “The  undersigned  is  directed  to
 say  that  as  in  the  past  the  Prime
 Minister  would  like  to  see  advance
 copies  of  all  statements  to  be  made
 in  Parliament  by  Ministers  as  also
 the  brief  for  answerinz  supple-
 mentaries  to  questions,  it  any.  The
 Ministries  are  therefore  requested
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 te  forward  four  coples  of  such
 statements  and  briefs  to  this  Secre-
 tayiat  as  soon  as  they  are  finalised.

 During  the  working  hours  these
 copies  mey  kindly  be  sent  to  Mr.
 B.  N.  Tandon,  Joint  Secretary  to
 the  Prime  Minister,  Room  No.  8,
 Parliament  House;  and  at  the  Frime
 Minister’s  House  after  working
 hours  and  on  holidays.”

 wa  अध्यक्ष  महोदय,  4  मार्च को  जो

 कुछ  कहा  था  वह  कहा  थाप  हान  सर्कुलर
 है  जिस  मे  कश्मीर  के  आरे  मे  कहा  गया
 का  कि  जोभी  जवाब  देना  हो  वह  आराम
 मिनिस्टर  को.  दिखा  लिया  जाय।
 लेकिन जो  28  अक्तूबर का  जनरल

 सर्कुलर  है,  और  मह  कहना  ठीक  नहीं
 है  कि  खाली  स्टटमेट के  बारे  मे  है,
 सप्लीमेंटरीज़ के  बारे  मे  नहीं  है।  क्वेश्चन
 के  सप्लीमेंट रीज़ भी  होते  हैं  ।  समेट

 के  क्लेरिफ़िकेशन्स होते  हैं  1

 अध्यक्ष  महोदय  :  इस  को  छोड़िये  ।

 जात  या  है  कि  उन्होने  पिछली  दफ़ा  कहा  था
 कि  यह  कोर्ड  नई  बात  नहीं  है।  पहले  यह  जारी
 था  हमने  इस  को  रिवाइव  किया  है।

 ओ  अटल  बिहारी  बाजपेयी  :  यह  नहीं
 कहा।

 MR.  SPEAKER:  ‘As  in  the  past’.
 That  is  in  that  paper  also.  This  was
 just  revived.

 आओ  अटल  बिहारी  वाजपेयी  :  पहले  जो
 कहा  था  वह  मैं  पढ़  कर  सुना  दूं।

 अध्यक्ष  महोदय  :  पेपर  जो  मैं  ने  देखा

 यह  मैं  ने  बताया i

 eft  अटल  बिहारी  वाजपेयी  :

 “Earlier  on,  I  am  not  quite  sure,
 ~what  date  in  1964  and  perhaps  once
 before,  a  suggestion  was  made  that
 questions  pertaining  to  Pakistan
 and  Kashmir  should  be  shown  to
 the  Prime  Minister”

 मगर  झा  जो  सर्कुलर है  वह  केवल

 कश्मीर  तक  सीमित  नही  है।  अब  तो  सब

 मं लियो को  लपेटन  है।

 अध्यक्ष  महोदय: उन  को  अख्तियार  है,

 प्राइम  मिनिस्टर  है।

 आ  अटल  बिहारी  बाजपेयी  :  मगर  वह
 समय  चाहते  हैं  तो  समय  दीजिये  ।  मगर
 जानबूझ  कर  सदन  को  गुमराह  किया  गया  है
 तो  यह  पिशेवाधिकार का  प्रश्न  है।

 12.05  hrs.

 PAPERS  LAID  ON  TABLE

 RePorTs  OF  MONOPOLIES  AND  RESTRIC-
 Trve  TrapE  Practices  COMML:SION  re:
 M/s.  LARSEN  AND  ToupRO  20  M/s.
 CaRsORUNDUM  UNIVERSAL  L1D.,  Maoras,
 M/s.  HrnpusTtan  ALUMINIUM  CORPORA~
 TION  Ltp.,  Bompay  AND  M/s.  Lucas-

 TVS  Lrv.,  Mapras

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Reports  (Hindi  version)  of  the  Mono-
 polies  and  Restrictive  Trade  Prac-
 tices  Commission  under  section  62  of
 the  Monopolies  and  Restrictive  Trade
 Practices  Act,  1969:—

 (1)  Report  under  section  23(6)  of
 the  said  Act  in  the  case  of  M/s
 Larseh  and  Toubre  Limited  and  the
 Order  dated  the  11th  October,  1972
 of  the  Central  Government.

 (2)  Report  under  section  21(3)  (b)
 of  the  said  Act  in  the  case  of  M/s.
 Carborundum  Universal  Limited,
 Madras  and  the  Order  dated  the  1st
 October,  1971  of  the  Central  Gov-
 ernment  thereon.


